
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 42293 
)qcc). 	/ 

DATE OF DECISION 25. 129 

Shri Amarsingh & others 	 Petitioner 

Mr.K.(.Shah 	 Advocate for the Petitioner(s) 

Versus 

Union  of India & other. 	Respondent 

Mr.N.S .Shevde 	 Advocate for the Respondent(s) 

CORAM: 
F' 

The Hon'ble Mr. N.B.Patel 	 : Vice Chairman 

The Hon'ble Mr. K.Rarnamoortthy 	 : Menter (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the !udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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-marsingh V. 
3tihkurctar 1• 
Lhrtkurnar 3., 
Jhir Husain G. 
sho': urukrup 1 

C ri Li ict .L 	. 

Jch3nd K. 
i..:nihhai 3., 

C fl -. .AJ -..:! 

11risingh P. 
rifrucidin J. 

iJiflL R. 
Ndrendra F.. 
J:cjctisfl R. 

ararnn 
6harif i..heikh. 
JyantiLi1 F.. 
1-arshacikumar F.. 
Rjuata. 
Kafat 1. 
G:nat A. 
aj es 	urvir. 

Girabarilr 1 K. 
i.Lrozkhan A. Pathan. 
Rajendra .\. 
:a1urn . 
rjun C. 

1i1' ricai P.. 
2). 	4. Al. Lt'nan. 

.a1im Aiy. 
31im Yusu. 	 : Applicants 

rWocate :- 	r.A.K..hah 

v/s 

I. Union Oj IncTiia,Notice to be 
served throuy the 
acretary,Rdii 	3oTr, 

Rii1 Bhavan, 

) 	 New Dolhi. 

. ne ener-1 iriacjer, 
as crn 1.ai ii-1y, 

Churcbgate, 

. iiivisional Railway anacTar, 
Uivisional Otce, 
Wastern Rai1wayJ?ratapnagar, 
B roact. 

I 
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4. Divisional 1eCuaniCsI Enqineer, 
Divisional CiLice, 
Western flail' :ay, 

aroda.. : Respondents 

ORAL ORDER 

IN 

O..422,''3 

Date: 25.1.1994 

Per : Hon 'ble 3hri .L3.Ptel, 	Vice Chairman 

Ir.hab states that all the 31 aoplicnts 

re isauea letters to epear at tho selection test end 

2J out o the J L iicants have alree'y :ppeared at the test. 

This is confi.rraet by Lt.hcvae. ifl the circumstances, 

Jr.heh seeks permission to witherew the C.'. O... stns 

QJ-5OSE3a o cs withdrawn. ic any OL the unsuccessful 

canaietes taykepresentstjan, the authorities my 

cons icter the same on merits ann in accordance with the 

relevant )rovisisrls bearin1-  on the sabject. 

( 	 ) 
	

N.I3atel 
iarcber (.) 
	

Vice chairmsn 



IN THE CENTRAL ADMINISIRATIVE TRIBUNAL 

Al' NEW DLLi1 

IUDX SHEET 

CAUSE TITLF ....... 

NAMES OF TUE 
PARTIES ...... ........ ........ JRSUS 

...................... PART AB & C 

ci) 

DESCRiPTION OF DOCUMENTS 

- 


